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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD
RA.37/97 in
OA.678/94 dt.9-5-97
Between
I. Krishnadahd: : applicant
and '
Director of Postal Services
Vijayawada Region
Vijayawada
2. Supdt. of Post Offices
Khammam Division
Khammam
R/o Péruvdmctia=¥=+ Reddv
Kallur Mandal e
Khammam : Respondents o
Counsel for the applicant ¢ K.K. Chakravarthy
Advocate
~~meal for the respondents 1&2 ¢t N.R. Devaraj
' AGSC
COunsel for the respondent-3 ¢ S. Ramakrishna Rao
Advocate
CORAM
: HOW. MR. R. RANGARAJAN, MEMBER (ADMN.)
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RA.37/97 in OA.678/94 dt.9-5-97
Judgement

Oral order (per Hon. Mr. R. Rangarajan, Member (Admn)

Heard Sri K.K. Chakravarthy for the applicant and
Sri N.R. Devaraj for the respondents and Sri S. Ramakrisﬁna
Rao for Respondent-3,
1. Respondent-3 in the OA has filed this Review petition.

He now submits that he had submitted the property certificate
of R=2

Je g rhﬂlju{ and Income certificatefand the letterZaddrerjg to Sub
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ﬁivisional Inspector is only a clarifiq?tory and it cannot

be said that the applicant in thi@,ea has not submitted the
property and income certificates along with his application.
2. The very same point has beén considered elaborately in

the judgement in pages 3,4,and 5 aand Bfter perusing the

in the OA had not submitted the Income and Property certi-
ficates along with his application and that made him

ineligible for consideration for the said post. The letter
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taken note of and the view on that letter was also expressed
by us in that judgement. |
3. In view of what is stated, we find no error in the
judgement. If the Review Applicant is aggrieved, his remedy

lies elsewhere but not in filino this RA.
3. In view of what is stated above this RA is dismissed.

I

Fameshwar) (R. Rangarajan)
ember(Judl ) Member (Admn.)
}5 ynated : May 9, 97
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¥ Dxrsctcr of pastal Services, _ |

: ni;ayawada R?glan, nijayauada._. C Vo

2+ Supdt, af. Peat Bfficqs, Khaﬁmam Bisxxt:kaiuﬂsian,
X \;LFM,.‘_%"’ }

Khamﬁam. ""P
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3. Cne capy to Mr.K K,Chakrauarthy, Hdcucata,EAT Hydaraba ¥

- 4, One copy to Mr.N&R.Je L&J,SE.CGSC CAT,ﬁydar?had.
5. Baa cnﬂy to Mr.: Ramakrzshna Rae,ﬁduucate,CfT,?ydee bad.,
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